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SHRI BIJU PATNAIK: I made
.earliey a very simple point. I have
unutilised capacity of 100,000 tonnes.
If there is power, I could produce
100,000 tonnes. It is a simple fact
about these two plants

SHRI VAYALAR RAVI: iIINDAL-
CO will pay Rs, 8 crores to U.P.
Government.

SHRI BIJU PATNAIK: That is a
matter between the U.P. Government
or U.P. State Electricity Board and
the HINDALCO. That is a separate
matter which is under dispute and 1
believe the HINDALCO has won it in:
the Supreme Court. But apart {rom
that, as I said, if we have enough
power which wag committed to be
given to these, especially, for one
reason or the other the ivladhya
Prades; State Electricity Becard has
not been able to fulfil its commitment
for the last one year to ihe public
sector plant, I am hoping, ag I said
earlier, that in the current yeay some
“power would be available, although
not full power. To the extent power
is available, there will be greater
production to make up the shortfall.
As far as the distribution of EC
Grade is concerned, it is given only
to those consumers who make the
cables ang other electrical equipment
for the State Electricity Boards and
it is given only on the recommenda-
tion of the State Electricity Boards
and the Central Electricity Authority.
It is not given to anybody else.

Proposal to Frame a Nationa] Film
Policy

*744. SHR]I EDUARDO FALEIRO :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the need to frame and implement a
comprehensive national film policy;
and

(b) if so, what steps have Govera
ment taken in this direction?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING. (SHRI
L. K. ADVANI): (a) and..(b). It is
proposed to evolve a National Film
Policy aimed at assisting . the growti
of healthy cinema in the.country, This
matter was broadly discusseq at the
last Conference of State Informa-
tion Ministers. Pursuant. to the re-
commendations of the Conference, a
Working Group is being appointed to
go into the various aspects of an in-
tegrated film policy in.depth ang sub-
mit a report. The new peolicy will be
finalised - after the.- Working Group
submits its report.

SHRI EDUARDO FALEIRO: Before
I ask my question, may I point out
to you taat at 10 O’Cleck when 1
came here, I got one reply and the
one that I got now before entering
the House is a different reply. "The
first reply was:

“It is proposed to evolve a Na-
tional Film Policy aimed at assist-
ing the growth of healthy cinema in
the country. This matter was
broadly discussed at. the last Con-
ference of State Information Min-
isters held on 4th November, 1977.”

Now in the revised reply, the date is
struck off. That is tie only change.
My submission is, if the purpose was
to withhold the information, then. it
is very objectionable.

On the question, it appears that a
working Group is being appointed and
that the new policy will be finalised
after the Working Group submits ijts
report. It seems that this will come in
the Greek calendar and nothing will
happen in the near future. It does ap-
pear that in the meanwhile the Govern-
ment is intending to have piece meal
reform and piece-meal changes., My
question is whether the Government
does not intend to frame a compre-
hensive policy in the near future and
in the meanwhile wants to have
piece-mgeal reforms. I am asking this
on the basis of a statement made by
the spokesman of the Ministry of
Information and Broadcasting on 9th
July 1978 regarding the amendment



7 Oral Answers

of ' the, Cinematograph Act to restore
the gutonomy - . of fikn Censor Board,
whicn is the final authority to decide
on all film matters and this is an im-
portant aspect of the comprehensive
nim policy. My question iz whetner
the: Minister will elaborate his writ-
ten reply on this matter, when tais
Working Group is going to be ap-
pointed, what will be its terms ¢f re-
ference, when ig the Report likeiy to
be.submitted, rurther, is it the case
that pending comprehensive reforms,
piece-meal reforms in - censorship
laws are to be introduced as disclosed
by the Spokesman of the iMinistry on
9th” July, 1978 If so, what iz the
nature of these reforms in the Cen-
sorsaip laws? :

SHRI L. K. ADVANI: So {far as
the hims are concerned, bulg of iae
activity pertaining to films wviz., pro-
duction, distribution and exhipilicn
of nims lies -within the reaim of the
»tate - Governments., ‘Lhe {Central
Government comes in essentially in
ihe matter of certification of films for
public exhibition, which means cen~
sorship and also in the import of raw
stock, ete. Now this phrase “National
Fili  Policy” .arose in the context of
gifferent policies pursued by ditferent
States in the fleld of exaibition, dis-
tribution entertainment tax, entertain-
ment tax exemption, etc. In that
context, it was felt, and all the Infor-
-mation Ministers who had assembled
in Delhi agreed, that if we can have
by and large a uniform policy appli-
cable for the whole country, which
could help us develop cinema in a
healthy manner, it would be dezir-
.able, So, there is no question of
piece-meal reformg because there is
a film policy in so far as the Censor
-Board is concerned, This Govern-
. ment has an obligation to the countr:”
We have been making changeg in the
guidelines to meet the requirements
“and then, if neeg be, there will be an
-amendment of the Act also. But this
National ¥ilm Policy will be in a
broader context, in which, I think,
the probltms of exhibition, distribu-
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tion and entertainment tax exemption
also would be taken into considera-
tion. '

MR, SPEAKER: His question was:
when was the Committee gppointed?

SHRI L. K, ADVANI. What hap-
pened really was I would have done
it earlier because the original concept
as it emerged in the Conference of
Information Ministers wgag that it
should- comprise wonly of officials. La-
ter on when I had discussion with the
Members of Parliament in the Infor-
mation and Broadcasting Consultative
Committee of which the hon. Member
wag also a Member at that time, they
insisted that it would be proper. If we
included non-officials also, It wag fell
that it need not have only officials.
I hag pointed out to the member that
this would mean delay because I would
have to go tp the State Governments
and ask them once ggain for their con-
sent, Without that I cannot do if. They

have said that even if it meant delay I .

should go back to the State Govern-
ment and take their consent and then
appoint a fresh Committe, Therefore
there was a delay and I could not do
it ag early ns I wanted.

SHRI' EDUARDO FALEIRO: Sir,
he has not replied to my question
When' was the last Conference of the
Infermation Ministers held? Was it
on 4th November 1977 or not? The
Minister has rightly pointed out about
the censorship, distribution of films
etc. the Chairmap of the International
Film Festival which was held here in

India, Mr, Cusmane Sembane, ig of the

view that the standard in the competi- , ‘

tive selection was not very high. Re-
garding Indian cinema he said that it
did not reflect Indian reality. What
steps the Government
to improve Indian cinema so that it
i‘eﬂects Indian reality as also to im- j
prove the standard of the Indian films?

contemplates :

R
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SHRI L. K, ADVANI; The last Con-
ference of Information Ministers was
held in November 1977. You are aw-
are of that. So far ag this question ab-
out Mr, Ousmane Sembane's views
expressed in the International Film
Festival ig concerned, I do not think
they arise from this question,

SHR{ EDUARDO FALEIRO: I want
to record one think, that is, that the
reply received by me at 10 O’clock.

MR. SPEAKER: You have already
mentioned that point, There is no
point in mentioning jt again.

(Interruptions)

WY fote ey ot : foew acd forel
g A WY ewefte wadw gen
ag =1 g Aifs & wwwte @ @
feem dax ¥ N Seprarfar &
W ?

MR SPEAKER: It does not arise,

PROF, P. G, MAVALANKAR: Mr.
Speaker, Sir, 1t seems from the answer
to part (a) of the question that Gov-
ernment have accepted the need for
what is called by the questioner,
comprehensive national film Policy”.
I would like to ask whether it is the
policy of the Government to have com-
prehesive nationa] policies in all gsuch
matters, because we are awaiting g
comprehenive policy on education, a
comprehensive policy on health, a
'comprehensive policy on....

MR, SPEAKER: He is not the Minis~
ter in charge of those subjects,

PROF. P, G. MAVALANEKAR: 1
have seen that a number of Ministries
are being either asked: by us or they
are telling us that they are busy pre-~
paring the comprehensive policies,
What exactly iz meant by “comprehen.

national film poliey,” when film
s a matter which is left best to the
creative artistes and where India has
yvarieties ang there are bound to be
diversities?
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SHRI L. K. ADVANI: I h?ve -
plaineq already in reply to_an eal’ﬁ:r
question that very many of thé prob-
lems discussed at the State Minigters’
Conference related to what should be
the entertainment tax imposegd on
cinema. They related to whether the
present exhibition outlets in the coun.
try are adequate and if they .are not
adequate how can we have' more ex-
hibition outlets particularly by re-
glonal films, particularly by low
budget films. Theve are the issues
that were discussed. It was felt that
today the licensing of cinema is done
in one State  according to certain
rules, in another State according to
absolutely different rules ang these
divergences in the approach ip wari-
ous States also contribute to prob.
lems so, it would be better to evolve a
uniform policy for the whole nation 1t
wag in that context es.sentiallv that
this was decided. So far as creative-
ness is concerned, I am in agreement
with the hon. Member that creative-
nesg has to depend upon the creator
and the artiste,

=t e e oy : wSE wERY,
& st wErew & o wvg e ow
gaaT 5l & gl Afetaw &
g guTa oy wrar av fir fefreqt & ufg
¥ oY grRTiTEaT ©T 9 W ¥ ¢
Wﬁﬂ'\fﬂm'*ﬂ@&;ﬁmﬁ*
qreire & argw ¥ qar fw feow et
a1 " fod gre” Wi Wi @t
MR. SPEAKER: That has ‘ndth;ing
to do with the question. oy

o W v feg ¢ AT AT AT
qarx  § fie wxr foedl & orfg oY
grexafewar dw W § 9w, Q6
# Porg ey oft ¥YF wT oX0 7 el



1X Oral Answers

e eaT It e Aqr FTT AT ZI T
FFFATCHFO  FE AR G T
“Eag anar § st sfawa  fraar g
BT FAT-THH TG FHY LA FT TEATT

37

S AT W0 ATSATO ¢ Y GEAAT
- ot forwomrar or 5 feew) o
gy wX gwdfaat &1 qFT &
 ferggara #37 T0fEC 1 7T WY fAw
BT fE AT AT Y 91T AT T §
oY et ¥ g aft 1 F. oF wrAay
Tt g5 o | fov Amwat § g
I ECE Gt 3 1 P (C BT ICE E AR C I CEARA)

TR AT T AT AT SV ATq E2E
wEAdT & da § off e i SR
"ET AAAAEH A WIN FIT AT |

AT EFF F A1 H TG0 6T § |
v 6 8Y ager garar, fadwr g3y
Exm Ay & 9Au aAfuwiw @@ @
feeqr m@ARFE dAW F T H gET &
S RBarradali & wA g, g
wEr A

‘Releage -of¥Prédnisolone, “Ampieilline
Anhydrous etc.

“*745. SHRI MOTIBHAI R. CHAU-
DHARY : Will the Minister of PET-
ROLEUM,  CHEMICALS #=AMND  FER-
TILIZERS be pleased to state:

(a)y whether it-ista-faetthat his Min-
istry has maintained that only clarifi-
- eatory letters for release of canalised
raw materials have been issusd with-
in the framework of policy;

S(B)#if +8o “'the  details -of -instructions
regardinr release of Prednisolcte, Am-
‘piciidin * Anhydrous, | Trimethoprim. and
«Sulphan. ethoxazole issued by his Min-
istry tc State Chemicals ‘and Phatima-
wetitical - Corporation -of - India - Limited
and the concerned manufacturers; and
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(¢) how manufacturers have heen
able to release canalised itemys to the
units of their own choice without car-
ing for the clarifications issued by his
Ministry?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) to
(c). A statement is laid on the Table
of the House.

Statement

(a) and (b). The 1978-79 Import
Policy laig down that the import, dis-
tribution and pricing of canalised
bulk drugs would be made as per the
connected policy of tae Zrovernment

‘in’ the Ministry of Petroleum, Chemi-

cals and Fertilizers. Accordingly, the -
Ministry issued guidelines on May &
1978 for release of canalised raw
materials t{o small scale units during
1978-79 and to DGTD units for the
period April 78 to September 78. Fur-
ther guidelines for issue of canalised
raw materials to DGTD units for the
period October 78 to March 79 were
issueq in October 1978.

2. The State Chemicals ang Phar-
maceuticals Corporation of India Lt
(CP.C.) sought the Ministry’'s in-
structions concerning allotment of
‘Ampicillin Anhydrous to Cadila
Laboratories = since this firm held a
COB ‘licence ' specifying provisional
capacities. CPC were advised to re-
lease 8.48 MT of this drug to Cadila
to enable them to achieve the capa-
cities indicated ip their COB licence.

3. Trimethoprim (TMP) and Sul-
phamethoxozole (SMX) are used in
combination to -make formulations,

“The:. capacities licensed for manufaz-

ture ‘of Trimethoprim by Burroughs
Sulphamethoxozole 1y
Roche and:both by CIPLA aresuch
that the first two, between them and
CIPLA by itself woulg have enongl
formulationg - Azain.

roughs Wellcome, Roche and CIPLA





